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Before The Hon’ble National Green Tribunal,
Principal Bench, New Delhi

Original Application No. 994/2024

IN THE MATTER OF:

POORAN SINGH CHAUHAN ....APPLICANT

Versus

STATE OF UP & Ors. ....RESPONDENTS

AFFIDAVIT ON BEHALF OF THE UTTAR PRADESH
POLLUTION CONTROL BOARDIN PURSUANCE TO THE
ORDER DATED 17.07.2025 PASSED BY THIS HON’BLE
TRIBUNAL.

I, Amit Mishra aged about 45 years, S/o Shri D.P. Mishra,

presently posted as Regional Officer, Uttar Pradesh Pollution
Control Board (hereinafter UPPCB), Agra, do hereby solemnly

affirm and state as under:

1. That I, deponent in the official capacity mentioned above,
am acquainted with the facts and circumstances of the case

and as such competent and authorized to swear this affidavit.

That in compliance to the directions passed by Hon'ble
Tribunal dated 17.07.2025 District Magistrate, Agra vide
office order dated 27.08.2025 has constituted a committee

comprising Secretary Agra Development Authority, Agra,
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ADM (Namami Gange), Agra, ADM (City), Agra, SDM,
Agra and Regional Officer UPPCB Agra. The mandate of
the committee is to visit Gayatri Manhar Green Colony,
Shastripuram, Sikandra, Agra on 30.08.2025. A true copy of
office order dated 27.08.2025 is annexed herewith and

marked as Annexure-1

The above committee has inspected the site of Gayatri
Manhar Green Colony, Shastripuram, Sikandra, Agra, park
at Khasra No. 152, South Gate and North Gate of the colony
on 30.08.2025. A true copy of joint inspection report dated
30.08.2025 is annexed herewith and marked as Annexure-2
That Agra Development Authority vide letter dated
04.09.2025 has mentioned that 02 parks were approved by
the Authority in the layout map but there is only one park
developed by the builder and the second park is not
developed as per the approved layout map. The authority
vide letter dated 02.09.2025 has directed the developer to
develop the park as per the approved layout map.

That Agra Development Authority vide letter dated
04.09.2025 has mentioned that as per the approved layout
map there is one entry and exit gate was approved in the
north direction at Khasra no. 151 of M/s Gayatri Manhar
Green Colony, Shastripuram, Sikandra, Agra. However, the

local people of the colony have developed another gate for

entry and exit in South direction at Khasra no. 151 of the
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6. That Agra Development Authority vide letter dated
04.09.2025 has mentioned that there is no land approved for
park and utility purposes at Khasra No. 152 mi/l at Gram
Mohammadpur.

Y That during inspection dated 30.08.2025 it was found that
there are two main gates one is at north direction and other is
at south direction of M/s Gayatri Manhar Green Colony,
Shastripuram, Sikandra, Agra. There is one overhead tank is
established for water supply which is having storage
capacity of approximately 1 MLD. At the south gate of the
colony there is an underground sewerage line is operational
which takes the domestic sewer of the colony and convey it
to the 36 MLD STP at Sadar-van Bichpuri, Agra. In this
regard Executive Engineer, Jal Kal Vibhag Nagar Nigam
Agra vide letter dated 03.09.2025 has communicated the
confirmation. A true copy of letter dated 03.09.2025 is
annexed herewith and marked as Annexure-3

That present Response on behalf of the Uttar Pradesh Pollution

Control Board is being submitted before this Hon’ble Tribunal

for kind perusal and consideration.

P
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VERIFICATION

Verified at ...@%{Q....on this ..04-". day of September, 2025
that the contents of the above affidavit are true and correct to the

best of my knowledge and belief and nothing material has been
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"10. In view of the facts and circumstances of the case we consider it necessary to have response from (1) State
of Uttar Pradesh through Principal Secretary, Environment, Forest and Climate Change Department,
Government of Uttar Pradesh, (2) SEIAA, Uttar Pradesh through its Member Secretary, (3) District Magistrate,
Agra, (4) Uttar Pradesh Pollution Control Board through its Member Secretary and (5) Agra Development
authority through its Vice-Chairman who are impleaded as respondents no. 1 to 5. The Registry is directed to
prepare and attach memo of parties to the original application accordingly. Respondents no. 1 to 4 are already
represented before this Tribunal through Counsel. The Registry is directed to issue notice to respondent no. 5.
11. Responses to the averments made in the application and observations made in the report of the Joint
Committee and all relevant facts may be filed by the respondents with requisite details within one month.

12. In the facts and circumstances of the case we consider personal appearance of the District Magistrate, Agra
and Vice-Chairman, Agra Development Authority before this Tribunal physically or through VC and also
production of the relevant record before this Tribunal physically through some officers duly authorized by them
to be essential for just and proper adjudication of the questions in volved in the case and accordingiy they are
directed to appear before this Tribunal and also produce the relevant record through duly authorized officer on
the next date of hearing fixed.

13. In view of the Precautionary Principle embodied in Section 20 of the National Green Tribunal Act, 2010, we
direct that status quo be maintained with respect to the land comprised in Khasra No. 152 and no third-pearty
rights bz created in respect to the same by any of the parties till further orders to the contrary.

14. None has appeared for the applicant today. An effort was made to contact the applicant during the course
of the hearing of the case which remained unsuccessful. Presence of the applicant is also essential for just and
proper adjudication of the questions involved.

15. The Registry is directed to inform the applicant about the next date of hearing fixed requiring the applicant
to appear on that date physically or through VC while mentioning that in case of its non-appearance
appropriate orders for imposition of cost on the applicant may be passed.

16. List for further consideration on 09.09.2025.
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-8 Udd, SeThel fO9FT, MR & U= H&AT—687 / 38 / SIF—8%1 Udd / 2025—26
fa=ieh 03.09.2025 ERT AT HRAT TAT fh 36 TAYA.S!. HaoT Mo wI5 (TS,
) eExae feaqd, SIFRT & &5 (1) 3IMar e Biar d9ev—1 ¥ 16 T, (2) AEAYH,
(3) TR=AS, (@)W fRER, (5) v TR, (6) Vg TR, (7) ITARNI, (8) TTAR, (9)
SITEIEIYRT, (10) drge, (1) A we, (12)AReT fAeR, (13) s@auyR), (14)srerafor, (15)
aRaT, (16) PSR TR, (17) AER TR 3nfy wwfa &5 # 36 THOTA0SI0 ¥ SUaRa
frd 9™ @ e IRT |

TR ol e & qrER dfcr # fagd Myt fhd M g O s grwER
(At 11 Bodogo) Rerd B | <ol e @ R FTA H 3feRes aex <o, Al
g TS w9 Raa 2| Adeor & |99y ford T SodloTo BIeITh el  © |

A

() 36 THUASL HIW MeE FIF (TE.AIH) Hevad fouyR), PRI & enfd Sarars @r

T THAT V0T / faeeiyr &1 Rl wxifed &5 GARTenET, 090 gyl FEE 41s,
IRT & UTSIGa PP §RT Aed [T ST 81 €| A8 37K, 2025 &1 fAgeryor
T Hel¥—2 & | YT fIeeivo e & SR UdTad! &l A1 MugiRd AFd) &
g Ul T 7 |

Parameter/Method | Sampling Unit Results | Standard Detection | Compliance

SN. | Name Date Range Status w.r.t.
MOoEF & CC
norms dated
13.10.2017

pH, APHA 24th - 7.86 6.5-8.5 02-12 Compling
Ed. 4500B: 2023

Suspended Solids, | 02.08.2025 | mg/1 | 70.0 100.0 10-20000 | Compling
APHA 24th Ed. mg/1

2540 D Total
Suspended Solids
dried at 103-105

°C 2023

BOD, APHA 24th | 02.08.2025 | mg/l 28.0 30.0 1.0- Compling
Ed. 3 day 27 °C IS 50000

3025 (Part 44): mg/1

1993 Bio 2023
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4 COD, APHA 24 th mg/1 110.0 250.0 5.0- Compling
Ed. 5220 B Open 100000
Reflux ~ Method mg/1
2023
3 Fecal  Coliform, MPN/1 | 680 1000 <1.8MPN | Compling
9221 E Fecal 00 ml /100 ml &
Coliform above
Procedure
S.N. | Parameter/Method | Sampling Unit Results | Standard Detectio | Compliance
Name Date n Range | Status w.r.t.
MOoEF & CC
norms dated
13.10.2017
1 pH, APHA 24th - 7.69 6.5-8.5 02-12 Compling
Ed. 4500B: 2023
2 Suspended Solids, mg/1 74.0 100.0 10-20000 | Compling
APHA 24th Ed. mg/1
2540 D Total
Suspended Solids 08.08.2025
dried at 103-105
°C 2023
3 BOD, APHA 24th mg/1 28.0 30.0 1.0- Compling
Ed. 3 day 27 °C IS 50000
3025 (Part 44): mg/1
1993 Bio 2023
4 COD, APHA 24 th mg/1 | 130.0 | 250.0 5.0- Compling
Ed. 5220 B Open 100000
Reflux ~ Method mg/1
2023
5 Fecal Coliform, MPN/1 | 600 1000 <1.§MP Compling
9221 E  Fecal 00 ml N/100 ml
Coliform & above
Procedure
S.N. | Parameter/Method | Sampling Unit Results Standard | Detection | Compliance
Name Date Range Status w.r.t.
MOoEF & CC
norms dated
13.10.2017
1 pH, APHA 24th - 7.93 6.5-8.5 02-12 Compling
Ed. 4500B: 2023
2 Suspended Solids, mg/1 58.0 100.0 10-20000 Compling
APHA 24th Ed. mg/1
2540 D Total | 14.08.2025
Suspended Solids
dried at 103-105
°C 2023
3 BOD, APHA 24th mg/1 27.0 30.0 1.0- Compling
Ed. 3 day 27 °C IS 50000
3025 (Part 44): mg/1
1993 Bio 2023
4 COD, APHA 24 th mg/1 130.0 250.0 5.0- Compling
Ed. 5220 B Open 100000
Reflux ~ Method mg/1
2023
5 Fecal Coliform, MPN/1 | 610 1000 <1.8MPN | Compling
9221 E  Fecal 00 ml /100 ml &
Coliform above
Procedure
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ard) 2 7 Rig dem @1 SuRefa e fhar |

WERT H0—151 Bel SBoI—1.2640 BaCIX & TG @HRT Ho—152 # 152/ 1fH0 Pl 3.
3650 TICIX UG 152 /2 &%, 0.6740 BICI: B |

TR STFRIET ST e W, JIRT & UF WA 1742 /€1 / 3fH. / 26—26 faTiw 04,
092025 & ERT W fbar waT f6 wex M Brcis, AeigRy, Ryd=xr T # amH—
| GERT R 151(@el W SABA—10469.12 qUHI0) H RT faere yrferdxor
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GIRT Ho—151 ¥ Wpa AFRE AR Fedee T8l © |
ATRT T W § Wad dee s & 7 ¥ TS 991 U &, S Ul fabii
3| quw uTe W deue AR @ SRr Rwn @1 SR 8, O Jerue Al @ gy
g =€t 2, s W 3 afdd Reradt oF Wiga o—3Tse AMfES & Agey &
wel W B /SUANT fBY o &g W0SI0%0 THE—1711 /31 / 30f0 / 25—26, f&IE 02.09,
2025 @ AegH W AR far T B
WERT Ho—151 F W qeve AFRE @ IER IR fawn # wawr d e vy faeme
THHTT B IS ATESFNT AR 12,00 Ho AST I §Y U IPR Wiapd A AT B, Efd
Bl PR g7 SR fRen ¥ <enfid e & SuanT T8 fhar S e g e
e gRT < e # wWERT Ho—152 B RGBT e F 9w g Fepr vg SuNT
) o B e ¥ Reweal B Wigd d-Se "Ry P Aged § WE W
F1 /SYANT fRd WM gq 0SI000 THib—1668 / ST/ 300 /2025, fawid 27.08.2025 D
ez 9 AR fasar g
Z0dl0vRi0 @ HEgH & IAEY @ AR A Aex T HrA el FE@r 151 § a4 € |
T 7ER UNH Bre) @ <Rl Te F e IR/ Tedh YAl T I FeD b QI
R B sl ¥ @l 4t o gE ¥1 R W @ e vd O o gY § | IR e
TR T R B SRR WERT Wo—151 # 58,62 A0 AT WA 0152 H 179 A0
BT W B |
FA B R e B TR A DA A ST TRe IR S (didst) B AR
?ﬂﬁawnaﬁ(@mq@w@ﬁﬁm)a%wﬁsemw@.%vﬁaﬁm(w.
Ad) FexeT Egd), SFRT § SyEIRa fear S 2|

SRITT S SRR AR & sracie el U | Savad SR Y WER WRd € |
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= Ro-3d, arare A Ridaar e, s\ -
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State of Uttar Pradesh % WIRG 312¥ R+11% 17.07.2005 @ arqure @ s 4|

TRy

Pual SRR QANAD D A W0 492/ U276 /2025 feAiB 02092025 1
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